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In the Central Administrative Tribunal, Jaipur Berch,

JATIPUR.,

O.ae NO. 25/94 Date of decisions: 17.1.94
J.Pe GUPTA ¢ applicant.

VERSUS
ONICN OF INDIA & QRS s Respondents.

Applicant present in person.
CORAM:

Hon'ble M, Justice D.L. Mehta, Vice-~Chairman

Hon 'ble Mr. B.N. Dhoundiyal, Administrative Member

PER HOM'BLE MR. JUSTICE D,L. MEHPA, VICE-CHALRMAN:

Heard the petitioner in person. We have perused
the Memorandim dat=d 10.1.94. ECarlier, on similar grounds,
the applicant was asl=4 to explaln viile Annexure-2 why
departmental proceadinias should not be initlated against
him. After considering the submissions made-in the explana-
tion, this Memorandum and the statement of imputations of
misconduct or mishehaviour in suppo?t nf srticles »f Charge
flnmwd against the applicant. The applicant should submit
the reply to the Disciplinary authority.
2. At this stage, we wo1ld not like to interfers and

the QO.A. is dismissed accordingly, with no orler as to o2osts.
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( BM.o. DHOJNDIYAL ) MEHTA )
hiministrative Member vice-Chairman




